
377 Public Records Bill AGRAHA Y ANA 18, 1915 (SAKA) Public Records Bill 378 

16.30 hrs. 

PUBLIC RECORDS BILL 

As Passed by Rajya Sabha 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENT AFFAIRS (SHRI 
MUKUL WASNIK): Sir, on behalf of 
Kumari Sulja, I beg to move:' 

"That the Bill to regulate the 
management. administration and 
preservation of public records of the 
Central Government, Union 
Territory Administrations, public 
sector undertakings statutory 
bodies and corporations, 
commissions 
constituted 

and committees 
by the Central 

Government or a Union Territory 
Administration and matters 
connected therewith or incidental 
thereto, as passed by Rajya Sabha, 
be taken into consideration." 

I rise to place before the House the 
Bill on Public Records for consideration 
and approval. The Bill has already been 
approved by the Rajya Sabha on 23rd 
February, 1993. The Bill aims to regulate 
management, administration and 
preservation of public records of the 
Central Government, Union Territory 
Administrations, public sector 
undertakings, statutory bodies and 
corporations, commissions and 

, committees constituted by the Central 
Government or Union Territory 

• Moved with the recommendation of the President. 

Administrations and matters connected 
therewith or incidental thereto. 

Records are presently managed by 
an executive instructions only which are 
liable to change. Since we wish 'to make 
records easily accessible to research 
scholars and also facilitate quick transfer 
of records of permanent value to the 
Archives, the Bill has been introduced. 

The proposed Bill would give a statutory 
base to the executive orders concerning 
effective management, preservation and 
access to public records. 

There has been a persistent 
demand from the Parliament. the Indian 
Historical Records Commission and the 
people at large for scuh an enactment. 

Considerfng this all-round demand, 
the Government had appointed an 
Archival Legislation Committee in 1959. 
The Committee in its report submitted in 
1960 suggested enactment of a single 
uniform law on public records of Union 
Government, Governments of the States 
and the Union Territory Administrations by 
amending the Constitution. Since the 
proposed course of amending the 
constitution was not very easy, and there 
is no single entry in the Constifution under 
which such a law could be framed, 
consultations with the State Governments 
were initiated, permitting the Parliament to 
frame a single law on their behalf. 
Unfortunately, none of the State 
Governments wished to give such an 
authorisation. 

While we were still continuing to 
persuade the States in favour of a uniform 
law, the Estimates Committee of the 
Fourth Lok Sabha wished us to move 
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faster on the subject. The Government 
consequently issued an Archival Policy 
Resolution in 1972 which delineated for 
the first time the responsibilities of the 
various Ministries, Departments and 
Offices of the Government of India vis-a
vis those of the National Archives of India, 
which is the custodian of all public records 
of the Central Government. The Archival 
Policy Resolution has no statutory base. 
Nevertheless, the Department of Culture 
took up the question of implementing the 
various provisions of the Resolution quite 
seriously. It initiated a programme of 
compiling Retention Schedule for Records 

of functional nature of all Ministries, 
Departments and Offices of the 
Govemment of India. This has been a 
stupendous task and it has been possible 
to compile 325 such schedules, which 
would facilitate weeding of records of 
ephemeral value at a faster pace. 

Inspection of Departmental Records 
Rooms, where all records are kept prior 
to their transfer to the National Archives, 
was initiated so that records kept in the 
Government Departments could be put on 
a proper footing. Besides, appraisal of 
records after 25 years was taken up so 
that records of permanent value could be 
segregated for their transfer to the 
National Archives. This has obviously 
resulted in much saving in expenditure on 
the upkeep and maintenance of records. 
Various other steps to streamline the 
records management system in Central 
Govemment offices and to train personnel 
in this field were as well taken up. 

The Annual Reports of the Director 
General of Archives on the 
implementation of this Resolution have 
repeatedly pleaded for strengthening his 
hands with a legal enactment. The 

various Committees of Parliament have 
also been pressing the Government for an 
early enactment on public records. 

The Bill before the House is the 
Government's response to this all-round 
demand and it is hoped that it would 
facilitate proper administration, 
management, preservation and proper 
access to records. 

I hope this Bill would encourage the 
State Governments to follow the 
examples set by the Government of India 
to enact similar records on public records 
in their custody before long. 

commend this Bill for the 

consideration of the House. 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill to regulate the 
management, administration and 
preservation of public records of the 
Central Government, Union 
Territory Administrations, public 
sector undertakings, statutory 
bodies' and corporations, 
commissions and committees 
constituted by the Central 
Government or a Union Territory 
Administration and matters 
connected therewith or incidental 
thereto, as passed by Rajya Sabha, 
be taken into consideration." 

DR. SUDHIR RAY (Burdwan): Mr. 
Deputy Speaker, Sir, I welcome the Bill. 

In fact, the Bill is long overdue. The 
Bill provides that public records of the 
Central Government, Union Territory 
Administrations, public sector 
undertakings, statutory bodies and 



381 Public Records Bill AGRAHAYANA 18,1915 (SAKA) Public Records Bill 382 

autonomous bodies should be carefully 
maintained, preserved and classified. 
Now, the Bill provides for the 
maintenance of the archives at the central 
level and at the level of UTs. So, I request 
the Minister to convene a conference of 
State Education Ministers so that archives 
can be established in different State 
capitals also. Now, Sir, the Bill provides 
that there should be an advisory body. 
We often find that such an advisory body 
is dominated by the official members such 
as the Secretary, Joint Secretaries, 
Directors, etc. But such advisory bodies 
should have more non-official members 
like eminent professors, knowledgeable 
people and they may be inducted in such 
bodies. They may meet from time to time 
and they may guide the central archives. 
Archives also require a separate cadre 
because the employees of National 
Archives or the UT archives require 
special training and special outlook. 
Therefore, I would request the Minister for 
the creation of a separate cadre for the 

archives. Specially in this connection, I 
would say that there are police archives 
almost everywhere in India but these are 
not open to all. Even research scholars 
have to make intense lobbying for reading 
the papers which are in the police 
archives. As a result, specially research 
scholars of history suffer. Therefore, l 
would request the Minister to see that 
important files of the police archives are 
xeroxed or transferred to the National 
Archives or the State Archives. These 
archives should be maintained in a 
systematic way. The Britishers maintained 
the documents in a very systematic way. 
Consequently, because of this systematic 
maintenance, we have a thorough 
knowledge of the British period and of our 
pre-independence struggle. Sir, oUr 
research scholars have gone through 
those records and have realised what 
happened during the British rule and how 

India became poorer and poorer during 
the British rule. But during post
independence period, such care is not 
often seen in the maintenance of public 
records. Often, public records are 
destroyed. Public records which are of 
minimal value should be weeded out but 
there should be a proper committee and 
experts in this field. 

With these words, I thank you for 
giving me an opportunity to speak. 

SHRI RAMESH CHENNITHALA 
(Kottayam): At the outset, I may 
congratulate the hon. Minister for bringing 
this piece of legislation in this House. This 
legislation is a result of certain 
recommendations of the Estimates 
Committee of the Lok Sabha. On the 
basis of the recommendation of the 
Archives Commission fifteen years ago, 
the Tarachand Committee had given 
certain valuable suggestions. In their 
report itself, it is very well explained as to 
how we should preserve our records and 
also about the criteria to be adopted for 
weeding out old records. 

India is a country which has great 
archival wealth. But it is scattered all over 
the country. For every country, it is a 
matter of prestige that the records, 
especially ancient records, are kept 
properly. Our ancient past tells us about 
the culture and civilization of particular 
sections of our society in great detail. In 
Rome, in ancient times, records were kept 
in the palaces of kings. Subsequently, 
they were handed over to the counsels. 
By Fifth Century B.C, for reasons of 
security, these records were transferred 
to public buildings. It is a matter of great 
regret that we could not do even today, 

. what Rome could do in Fifth Century B.C. 
This is due to the indifference of the 
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authorities concemed. We have to see 
whether our officials are working sincerely 
or not. Definitely, there are specialists in 
this field who are very well-versed in the 
subject. But unfortunately, from our past 
experience we could see and establish 
that our authorities who were in charge of 
preserving these very important ancient 
records in the archives, had not aone their 
work properly. This sort of indifference 
should not be tolerated. These ancient 
records will have to be taken care of. 

The provisions contained in this Bill 
are welcomed by all sections. But the 
implementing· agencies are the State 
Governments. If the State Governments 
are not at all taking care of our important 
ancient records, it is a matter of great 
concern. I may submit here that in Tamil 
Nadu, many ancient records were 
destroyed. In Madhya Pradesh also, there 
were some incidents of destroying very 
valuable ancient records, which ought to 
be preserved. But simply enacting a law 
in Parliament will not help us in preserving 
our valuable archival material which is an 
important part of our history. As rightly 
pointed out by my hon. friend, I would 
also humbly request the hon. Minister to 
convene a meeting of the Education 
Ministers of the States and give them 
specific directives to pass a similar 
legislation in their respective State 
Assemblies and to see that the provisions 
are implemented properly. 

The 43rd Session of the Indian 
Records Commission expressed their 
grave concem over the senseless 
destruction of valuable historical records 
in some States. In our country, whose 
history can be traced back to thousands 
of years, this sort of indiscriminate 
destruction of public records should not 
be allowed. This matter should be 'taken 

care of. Here I may mention that some 
States are as indifferent to their past as 
they are to the present. 

When Late Prof. Nurul Hassan was 
the Education Minister, he tried to 
introduce a piece of legislation in this 
House to ban indiscriminate destruction of 
valuable pieces of our ancient culture. 
Unfortunately, he could not bring in such 
a legislation. After that a series of 
meetings were held and instructions were 
given to the State Governments to 
implement such a legislation so that 
indiscrimirate destruction of valuable 
pieces of ancient culture can be stopped. 
Recently, the Tamil Nadu Government 
could implement such a legislation. I 
would suggest that the Central 
Government should give clear instructions 
to the State Governments to ban 
indiscriminate destruction of valuable 
ancient records. A committee should be 
appointed by the respective State 
Govemments to scrutinize whether a 
particular record should be destroyed or 
not. A sincere effort should be made in 
this regard as mere writing to the State 
Governments will not help. 

The National ~rchives is today 
faCing two main problems. There is no 
doubt that it is working satisfactorily but it 
is facing two main problems. Its first 
problem is that it is not getting proper 
information of the valuable records. The 
individuals who are in possession of these . 
records. iue very reluctant to part with 
them. The Government should address 
itseH to this problem also. 

It is surprising to note that such a 
huge organisation like the National 
Archives is facing a lot of financial 

problems and because of this it could not 
deliver the goods. We cannot keep 
thousands of files in a building, The 
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Calcutta Library has adopted the latest 
microfilming technique. I think we should 
also adopt that technique. Just like a 
doctor attending his patients, a regular 
touch with the record is very necessary 
for its proper maintenance. We cannot 
keep thousands and thousands of articles 
or photographs or other such materials. 
Microfilming is the only alternative but, 
unfortunately, we cannot introduce it in 
the National Archives because of the 
financial constraints. I request the hon. 
Minister to give some financial support to 
the National Archives so that it can 
function efficiently. 

Sir, some countries, especially, 
those whose history dates back to many 
centuries, have prohibited elimination of 
records made after a specific date. So, 
India can also adopt either banning of 
elimination of ancient records or we can 
fix a date so that the records which are 
there up to that particular date need not 
be destroyed. Or else, we can appoint a 
Committee so that it can scrutinise and 
take a final decision. 

These are the three alternatives 
which can be considered. 

Sir, the Estimates Committee of the 
Parliament, presented to the Lok Sabha a 
year ago, a Report, in which they had 
highlighted that a large treasure of Indian 
history, on art, was lying burried or 
threatened to be destroyed due to 
developmental projects. Here comes my 
suggestion and that is microfilming. So, 
microfilming is the only solution for this. 
As I have explained earlier, the experts in 
the field have no access to these records. 

The people who want to do some 
research do not have any access to these 
records. For getting all these records, you 
have to go through a lot of procedures. I 

think the procedure should be simplified. 
The Government should intervene in this 
so that the scholars who want to study 
more can have easy access to these 
valuable records. 

Now, I do not want to take further 
time of the House but I would like to 
suggest the following: 

As I have already mentioned, this 
legislation has been welcomed by all the 
hon. Members, from all corners. If you 
want this to implement, then, not only the 
States but also the Centre should make 
very serious efforts. The Government 
should provide more budgetary support to 
archives and try to get more and more 
valuable ancient and historical evidences. 
It is because, now-a-days, no body wants 
to part with them. After some time, it will 
be eliminated on its own. 

Therefore, the Government should 
take more care and more interest in order 
to preserve, maintain and get all these 
records of the past. 

MR. DEPUTY SPEAKER: Mr. 
Chennithala, can you tell us how will you 
get the document which is in the 
possession of a person who is not 
prepared to part with that very valuable 
document? It is not necessary that any 
individual who is having a very valuable 
document will be willing to part with the 
document. 

SHRI RAMESH CHENNITHALA: In 
some cases, if the individual is 
compensated with adequate money, he 
may part with the document. 

Secondly, there may be 
apprehensions in the minds of the 
individuals who are keeping these records 
that if they keep those records for still 



387 Public Records Bill 

[Shri Ramesh Chennithala1 

DECEMBER 9, 1993 Public Records Bill 388 

longer period, they may get destroyed. In 
order to avoid all these things, my only 
suggestion is that, let them go in for 
microfilming of all these records. 

MR. DEPUTY SPEAt<ER: Now, 
Prof. Savithri Lakshmanan. Do you want 
to speak? 

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram): No. 

MR. DEPUTY SPEAKER: Dr. Ravi 
Mallu. 

DR. R. MALLU (Nagar Kurnool): I 
was talking about these films. If 
somebody is holding a paper which is of 
national importance and if that person is 
not interested to hand over that paper, 
then my suggestion is, that paper should 
be taken forcibly from him. 

MR. DEPUTY SPEAKER: If you 
know something about this, why not share 
your knowledge? You can speak for two 
minutes. Why do you want to hide ..your 
knowledge trom the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. 
ABRAR AHMED): Let us take it as 
spoken! 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deputy-Speaker, Sir, in 
this connection, I want to add one thing. 

Sir, this Bill which has come before 
this House, for that, the Government 
deserves congratulations. This Bill should 
have been brought much earlier. 

Prof. Nurul Hassan was an eminent 
historian. He is no more. He was 
Governor of West Bengal and Orissa. He 
was also Minister of Education in the 
Union Council of Ministers. He had, while 
inaugurating the History Congress at 
Lucknow, also highlighted this subject. 
Thereafter, there was a Tara Chand 
Commission. They came out with certain 
recommendations. 

Ours is a very old country with 
ancient culture. We are proud of that 
culture. We have got rich history behind 
us. Ai! the records, etc. are there in 
several places. Even scriptures are there 
in the stones. paintings. They are getting 
destroyed in course of time. All these 
things need to be taken care of. 

About archives etc., an ad hoc 
approach will not do. No doubt, something 
has been done significantly till now about 
it, but some more efforts are needed in 
this direction, particularly these 
documents which are there under the
possessio A of Government. In certain 
cases, they are also not well protected. 
Even records under the possession of 
Government in different departments are 
not protected - you will be asto
nished- because .of paucity of funds, 
because of paucity "Of space. That should 
be well protected. 

When we come to individuals who 
are not parting with their valuable 
documents, we have to see what is to be 
done. An atmosphere of confidence has 
got to be there. In certain cases, they are 
being taken away from them even without 
any compensation. There are some 
people who are willing to part with their 
valuable documents. But after taking from 
them those documents, they are not being 
kept properly. I have come across such 
cases. Universities are taking away those 
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documents; 'the Department of Culture of 
the State Government are also taking 
away those documents; Museum people 
are also taking away those documents 
and several articles. Confidence is one 
thing. But again proper compensation has 
to be paid for them. 

These are the days of scientific 
development. If we make photo copies 
and micro-films, etc. of those documents 
and the original documents are kept with 
the persons concerned, our purpose can 
be served. That can be done in a proper 
way. 

With these words, I lend support to 
the Bill and congratulate the Government 
for that. But, at the same time, it is not a 
comprehensive Bill. In all other respects, I 
associate with it. Thank you. 

MR. DEPUTY SPEAKER: All your 
valuable suggestions have gone on 
record. 

SHRI RAMESH CHENNITHALA 
(Kottayam): Micro~filming is one thing. 
Computer has also become very popular. 
It is a feather in our cap. That is also one 
of the most modern devices to preserve 
these valuable documents. 

SHRI A. CHARLES (Trivandrum): If 
the Government wants to keep the old 
records as valuables possessed by some 
individuals, they can do it. That is a very 
pertinent question. I would suggest that a 
legislation can be passed for that. After 
certain years, if anybody has kept some 
valuable record with him, it is incumbent 
on him to give a copy of that record by 
way of a photo copy or computerisation 
and the original copy may be kept with 
him so that that may not be lost. 
Legislation can be passed that after 

certain years no individual has any right to 
keep that record of his own; it should be 
incumbent on him to part with that record 
by giving a copy of it so that it can be kept 
as a permanent record. 

17 .. 00 hrs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI 
MUKUL WASNIK): I am extremely 
grateful to the han. Members who have 
shown a keen interest and have 
contributed immensely to this discussion. 
It has been very heartening to note the 
interest which they have been taking in 
this particular matter. 

This Bill before us is the first of its 
kind and the law which we would be 
enacting will be the first of its kind in the 
country. Therefore, I would just like to say 
that once we have the experience of a 
few years we would be in a much better 
position to understand and to find out 
what more needs to be done. This is 
naturally not the last word on this 
important matter. 

As far as the suggestions made by 
the hon. Members conceming the State 
Governments' support in this regard are 
concerne.d, the Central Government has 
time and again made all possible efforts 
to see that there is support from the 
States in this matter. This has not come 
forth up till now. But the persuasion with 
the State Gov~mments will definitely be 
continued and the suggestion that a 
meeting of the Ministers looking after this 
subject in the States should be called and 
this matter should be discussed is well 
taken and it will be taken care of. 
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A mention was also made that a 
separate cadre to look after this should 
also be created. I am happy to inform that 
such a cadre is being created by the 
National Archives Instit'Jte and we would 
ensure that only those persons get to 
handle the archives who have a diploma 
or a degree from this Institute so that it 
would be the basis of the cadre which 
some of the members were just pointing 
at. 

Many of the suggestions concern 
the State Governments. As we are all 
aware, as far as this Bill is concerned, we 
are dealing with the subject in relation to 
the Central Government Union Territory 
records only and it should be viewed 
accordingly. 

Dr. Sudhir Ray had pointed out that 
the Board Constituted should also have 
non-officials, those who have experience 
and who would be in a position to 
contribute valuable suggestions. 

I will just like to mention here that 
sub-clause 13(d) of the Bill reads as 
follows: 

13(d) "Three persons to be 
nominated by the Central 
Government for a period not 
exceeding three years, one being 
archives and two being professors 
in the Post-graduate Department of 
History in any recognised 
University" 

Therefore, I think that point which 
he has made has been taken care of. 

Shri Ramesh Chennithala has also 
made an important contribution to this 
discussion. I am sure that when the rules 

would be framed under this Bill, as far as 
possible the suggestions which he has 
made will be taken care of. I am grateful 
for his participation as well as the 
participation of Shri Sriballav Panigrahi 
and also Shri A. Charles. 

MR. DEPUTY SPEAKER: Shri A. 
Charles has also made a valuable 
suggestion. 

SHRI MUKUL WASNIK: Once 
again, I would like to express my 
gratefulness to all the Members who 
partiCipated in this discussion. 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill to regulate the 
management. administration and 
preservation of public records of the 
Central Government, Union 
Territory Administration, public 
sector undertakings, statutory 
bodies and corporations, 

and committees commissions, 
constituted by the Ceritral 
Government or a Union Territory 
Administration and matters 
connected therewith or incidental 
thereto, as passed by Rajya Sabha, 
be taken into consideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER: Now, we 
shall take up Clause by Clause 
consideration of the Bill. 

The question is: 

"That Clauses 2 to 18 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 18 were added to the Bill. 
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MR. DEPUTY SPEAKER: The 
question is : 

"That Clause 1, the Enacting 
Formula, and the Long Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula, and the 
Long Title were added to the Bill. 

MR. DEPUTY SPEAKER: The 
Minister may now move that the Bill, as 
passed by Rajya Sabha, be passed. 

SHRI MUKUL WASNIK: I beg to 
move: 

"That the Bill, as passed by Rajya 
Sabha, be passed." 

MR. DEPUTY SPEAKER: The 
question is : 

"That the Bill, as passed by Rajya 
Sabha, be passed." 

The motion was adopted. 

17.06 hrs. 

MOTION RE: IMPLICATIONS OF 
THE DUNKEL DRAFT TEXT ON 

TRADE NEGOTIATIONS-Contd. 

[English] 

MR. DEPUTY SPEAKER: Shri 
Sudhir Sawant, you can continue your 
speech. 

SHRI SUDHIR SAWANT (Rajapur): 
Mr. Deputy Speaker, Sir, the other day 

when I was in the midst of my 
presentation, I had drawn the attention of 
this House to the hon. Speaker's appeal 
to evolving a national consensus on this 
very issue. I had appealed that we should 
be absolutely practical in our approach 
taking into account the present 
international situation. In the first instance, 
I requested that any discussion on this 
issue should be taken up considering four 
parameters in view. 

17.07 hrs. 

[SHRI TARA SINGH in the Chairj 

Sir, there was a statement that we 
should neither export nor import and be in 
an isolated and in a closed society. I have 
got my objection to this formulation. It 
goes to the very concept whether we 
should be a member of GATT or not. That 
is a parameter, which should be clearly 
understood. 

As Shri Rabi Ray had brought out 
while quoting Pandit Jawaharlal Nehru, 
we must not forget that India was the 
founder member of GATT in 1948 and we 
became the founder member of GATT 
under the leadership of Pandit Jawaharlal 
Nehru with a precise purpose to ensure 
equitable trade in the world so that the 
developing countries can develop. That 
basic objective should not be set aside. I 
consider the formulation that we should 
neither export nor import as preposterous. 

Shri Rabi Ray had also brought out 
the fact that the Govemment is not 
concentrating on employment. 
Employment lies at the very root of all the 
problems in the world. Intense 
competition in the world is preCisely for 
this purpose and employment can be 
ensured when there is a demand 
generated in the economy either domestic 


